
IN THE CEMRAL ADMINISTRATIVE TRIBUNAL 
JTCK r3Fj1CH: CUTTACIK. 

ORIGINAL APPLICATION NO. 123 OF L999. 
Cuttack, this the 13th day of NOvember, 2000, 

Alekh Gochhayat. 	 .... 	 Applicant. 

vrs. 

union of Ind1 & Qthes. 	... 	 ReSOflQ en tS. 

FOR IN3 1JCT0NS. 

whether it b 	efer& to the rertets or not? Y-<:6 
 

hether it be circu1at1 to all the Bches of the 
Ctral Administrative Tribunal or nOt? No 

(C. NARASIMa 
M EM9 ER (JUDICIAL) 	 VI CE- 



CENTRAL ADMI NI STRATI VE TRIBUNAL 
J TTZCK B ICH ;cU TTAcK. 

ORIGINAL APPLICATION NO. 123 OF 1999, 
Qitck, this the 13t17-L day of November, 2000, 

C 0 R A M: 

THE FiQNOU RAB L E MR. SOMNATH SOM, VI CE- CHAI RMAN 

AND 

THE H0NcURA3LE MR. G. NARASIMWM, MEM3 ER(JUDL.). 

Alekh Ochhayat, 
Age5 aoout 53 years, 
S/o.Late Laxmidhar Gochhayat, 
viii. Ibrising, P0 :1 rising, 
Ps;Tirtol,Dist.Jagatsinghpur. 	.., 	Aplicartt. 

By legal practitioners M/s.B. P. pathaik, 
P. K. Nayak, 
S.K. Ray, 
A.K. Mohanty, 
S. K. Nayak, 
Advoca tes. 

- Vet sus- 

urinon of india reresent& through 
the General Managersouth Eastern Rly., 
Garden Reach, calcutta-43. 

Senior Di visional Personal Officer, 
South Eastern Railway, 
Khargpu r, 
At/PC) ;Kharagpi r, jst 13 engal., 	6S* 	Respond en ts. 

By legal practitioner: Mr.C.R.Mishra, 
Additional Standing counse.l. 
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c 
OR D E R 

MR SOMNATH  $OM. \tICAAI: 

In this Original AppliCation, the applicant has prayed 

for a direction to the Respondents to determine his pension 

afresh holding him as a Fitter Grade-il instead of Fitter Grade.. 

III.The second prayer is for a direction to the Respondents 

to accept the date of birth of the applicant as 10.5.1946 

instead of 28.10.1937 and direct for payment of all consequential 

benefits to him. Respondents have filed counter op.osing 

the prayers of appliCant.en the matter was called learned 

counsel for the applicant and his associates were absent,No 

request has also been mentioned on their behalf seeking 

adjournment.As this is a pensionary matter,it is not possible 

to drag on the matter indefinitely, we have, therefore,heard 

Mr.C.R.MiShra,learfled Additidaal standing Counsel for the. 

Respondents and have also perused the records, 

For the p..lrpose of considering this Original 

Application it is not necessary to refer to all the averments 

made by the parties in their pleadings.rhe relevant portions 

will be referred to while consideririg the prayers of the 

applicant. 

The first prayer of the applicant is for fixing 

his pension treating him as Fitter Gr.II • Respondents in 

para.2 of their counter have stated that the applicant was 

promoted to the Ost of Fitter Grade II in the scale of 

b. 1200-1800/- w.e.f. 19.6.1995 and his pay was fixed at 

Fitter Gr.II at the level of v.1260/... Respondents have 

further stated in para 4 of their counter that taking into 

account the applicants last pay drawn at ta,1260/- as Fitter 

Gr.II his pension was fixed. From the above,it is Clear that 
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Applicant's pension has Deen fixed on the oasis of his 

as Pitter Gr.II and therefore, this prayer of the applicant 

has been allowed by the Respondents and has become 

in fructuous 

4. 	Second prayer of the applicant is that for 

correction of his date of oirth from 2E3.10.1937 to 10.5.1946. 

In support of his prayer, the applicant has only enclosed 

the transf cerficate p portedly issued from Bhaktamadhu 

Bidyapitha on 15.7.198,Respondt have stated that this 

certificate filed by the applicant was sent to the Headmaster, 

Bhaktamadhu 3idyapitha and the Headmaster reported in his 

endorsement dated 30.3.95 that this certificate has not been 

issued from that Institution, Respondents have enclosed the 

certificate alongwith the Headmaster's endorsnient at 

A!lnexure..J4. In viof this, it is clear that the certificate 

on which applicant relies for correction of his date of birth 

oeing a forged certificate, this prayer Can not be allowed, 

Mor&ver, Respondents have pointed Out that for submitting 

such certificate, Departmental Proceedings have oeen drawn up 

against the applicant but as during the pendency of the  

disciplinary proceedings, applicant retired and prayed payment 

of retirement dues,the proceedings were dropped and retirønent 

dues were paid to him as per Rules. in view Of the aoOve, 

we hold that the applicant is not entitled for correction of 

his date of birth. It  is also tobe noted that the applicant 

retired in 1995 and only at the fag end of his service career, 

he came up with the brayer for correction of his date of birth. 

This OA has also been fited in 1999 i.e. after the period of 

jimitatjcn, the applicant having retired 
in 1995, 



5. 	In the result,therefoxe, we hold that the application 

is without any merit and the same is rejected.No Costs, 

'- 1 #'-4, 

(c. NARASI M}iAM) 
MEMB ER(JUDICIAI4 VICE- CTuki 
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KNM/CM. 


